367 Need-Based minimum wages
for workers (Resl.)

[Dr. Saradish Roy]

government offices, factories etc. will
struggle themselves to realise that de-
mand.

In this connection I want to mention
one thing that many hon. Members
were confused about our obligations to
the Constitution.  Qur Constitution
provides for a living wage. And yet,
we have not demanded a living wage
but only the nced-based minimum wage.
This is the first stage towards a living
wage. Even this minimum wage you
have not conceded. There were so
many wage commiftees who have
awarded such and such a wage. They
have not conceded this basis. Only on
one or two occasions, the wage boards
modified that basis taking into account
the dietary charge for the vegetarian
and non-vegetarian meal. You have not
discarded the basic principle as such.
The working-class people of our coun-
try both here and in factories elsewhere,
the officers etc. will launch their move-
ment in order to realise their demands.
Whatever they have achieved now, it is
not by the grace of the Government
but by shedding their blood. And they
have achieved this minimum wage by
struggle. And by their own struggle, I
am sure they will also realise their de-
mand for the need-based minimum
wage.

I hope that the House will support
this Resolution.

MR. CHAIRMAN: Are you not
withdrawing your Resolution ?

DR. SARADISH ROY: I am not
withdrawing my Resolution. You will
kindly put it to the vote of the House.

MR. CHAIRMAN : There are some
amendments to his Resolution. So, I am
putting all the amendments to the vote
of the House. I am putting the amend-
ment of Shri Daga. He is not here.

SHRI DINEN BHATTACHARYYA:
He is very much here.

MR. CHAIRMAN : He is present.
Are you withdrawing your amendment ?

SHRI M. C. DAGA: 1 am with-
drawing my amendment. I seek the
leave of the House to withdraw my
amendment,

MR. CHAIRMAN : Does the hon.
Member have the leave fo withdraw his
amendment?

Amendment No. 1 was,
withdrawn.

by leave,
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MR. CHAIRMAN : Now I come to
Shri Banerjee’s amendment. He is mnot
here. Shri Banerjee is not here. So, I
am putting his amendment to the vote
of the House;

Amendment and

negatived.

. MR. CHAIRMAN : Now, the ques-

tlon 1s:
“This House expresses its grave
concern at the falling real wages
of the Indian Workers consequent
to ihe abnormal rise in prices of
essential commodities and failure
of the Government to grant need-
based minimum wages to the
workers on the basis of norms
laid down by the Fifteenth Indian
Labour Conference.”

The motion was negatived,

No. 2 was put

18.25 hours
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MR. CHAIRMAN : The hon. Mem-
Ié;r may please continue on the next
Y.

Now, as regards the half-an-hour
discussion, the hon. Member to raise the
same, Shri C. K. Chandrappan is not
present here. So, the House will now
stand adjourned and meet again at
11 a.m. tomorrow.

18.28 hrs.

The Lok Sabha then adjourned 1l
Eleven of the Clock on Saturday,
December 22, 1973/Pausa 1, 1895
(Saka).
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